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b IN THE CENTRAL ADMIKRISTRATIVE TRIBUNAL : HYDERAZAD BENCH

'27-11—91 on the ground of conviction in C.C.No.101/89 Uﬂ!

AT HYDERABAD ‘

DA No.17/93. Dt. of Order:6~4=93,

Smt,Nanda Savitri | ' 1

«esApplicant ' H

US‘. i
!

L

1. The Admiral Superintendent,
Naval Doeck Yard, Yisakhapatnam.

2. The Flag Officer, Commanding
in Chief, Eastern Navel Command,
Yisakhapatinam,

«..Respondents

Counsel for the Applicant : Shri K.Vinaya Kumar I

Counsel for the Respondents :  Shri N.R.Devraj,Sr.CGSC|

- - -

CORAM: : : |

THE HON'BLE JUSTICE SHRI V.NEELADRI RAD : VICE-CHAIRMAN
: [|

) ‘I

THE HON'BLE SHRI R.EALASUBRAMANIAN : MEMBER (A) é

(0rder of the Division Bench pagsed by
Hen'ble Justice Shri V.H.Rao, V.C.)

The applicant is udrking as U.D.C. at Naval Doék

|

: 1
Yard, Visakhapatnam. She was placed under suspension oq

' \
the file of 8th Metropolitan Magistrate, Visakhapatnam.

She preferred C.A.No.59/91 on the file of Additional ﬂetﬁo—

x |
npolitan Sessions, Visakhapatnam. Gn 23-11=-82 the first w

| |
Respondent passed the impugnéed order dRX. NU.PES/7401/NS/ﬁDC
: |

whereby the period of suspension was continued until furﬁhgg g

|

orders.

"

R
Ze , This application was filed challenging that parﬁiggw

. b
of the order dt.23-11-92 uhereby tha suspension was conti-

|

I..lzC LJ
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1. The Admlral Superlntendent

2. The Flag Offlcer, Commandlng
f:

.
| o

| O
| . T
| Y

. v

1.

Naval Dock Yard, vlsakhapatnam.
in Chief, ‘

(I Eastern Naval COmmand quakhaoatnam.

3“one c0py to Mr,K. Vlnaya Kumar, Advocate
| Advocates Assoclation,;ngh Court of AP, Hyderabadr

4; One copy £o ML iN.R. Devraj, [Sr.CGSC. cal mya,
\ .
'k One upare copy. - ¥ ! ' :
s [
6w One copy mo Library, CA;.HyQ. :
: ‘ I .
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3, It was submitted for the Respondents that as a

&,

- 2 -

nued and for a direction to the Respondents to reinstate

the applicant uith all backuages. 5

decigsion was taken to prefer an appeal, the suspensicn was
continuved, It may be noted that the applicant was pla ced

under suspension inview of the order of conviction passed

s
|

by the learned Magistrate. UWhen once the aorder of convie-
ticn is set aside by the appellete court, there\should?be
compelling reasons for cantinuing the suspension. But; the

impugned order doesnot spell out such compelling reasons.

Hence in these circumstances we Peel that there are no:

grounds to continue the suspension after the order of

conviction is set aside. N
N

4% Hence it would be just and proper to revoke the

order of suspension with sffect from 20-4-93 (two weeké time

enable

giuen(ﬁﬁ/ﬁhe}ﬁespondents to take necessary sﬁfps) and to

direct the Respondents to reingtate the applicant into’
service, Accordingly we direct the Respondents to reinstate

the applicant inte service from 20-4-1993, It is needless

r

to say that this order doesnot debar the Respord ents from

proceeding with the departmantal enquiry inaccordance Jith

the rules, if they are so advised. The O0.A. is allaueé

accordingly. No costs,

(V.NEELADRI RAD) (R,BALASUBRAMANIAN) : @

Vice-Chairman Member (A)

avl/ Dated:6th April, 1993,
Dictated in Open Lourt
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TYPED BY COMPARED BY

. CHECKED BY@ APPROVED ‘BY

1N THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

w

THE HON'BLE Mk,JUSTICE V.NEELADRI RAO
. VICE CHAIRMAN

+ AND
/

THE HON'BLE MR.K.BALASUBRAMANIAN 3
MEMBER (ALMN)

AND

THE HON'BLE .T .CHANDRASEKHAR ;
DDY 3 MEMBER(JUIL)

paTED: b - (1 -1993

: O RDESy JUDGMENT

R.P./ C.P/M.A.No,
' in

0.a.No. V71 ‘ 43

! T.A.No.  (W.P.No
* Admdtted and Interim directions
' issugd.,
f - Allowed,
. . D
. _ ' Disp¢sed of with directions

Dismiissed as withdrawn,
Dismissed

Dismi$sed fér default,
Orderdd/Re jected.

No order as to costs.
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